e 7N
N |

N CEN TRAL AMINTSTRATIVE TRIBUNAL P RINCIP Al SWTH
R AN, 58/ 99 with M, aNo, 473/ 99

Ly B c / 8799,
N NER DELHI. & q

0.n.Noe 4427/ 94

HON YBLE MR, So Ry ADIGE, VICE CHaI@MaN (a)s
HON '8LE M5, LAKSHAT SyusmIN aTHWN, me8cR(d)

Govte ofF N :T,

through Chief Secretexy,
5, Shyam Nath Marg,
Nalbhis

2, bmmissioner of Police,
Police Headguarters,
Mo Building,ip Estatls,
Naw NDelhi,

3, Addl, Dmmiscioner of Polics,
puth Range, Police Head muartsre,

e M30 Building, I.P.Estale,
New Dalhi,
4, Deputy mmissioner of pPolice,
puth test District, Vasant Whax,
New Delhi eecsoo NBVIBW
aoplicante.
(3y Adweste: shri Vijay Pandita )
Ve reus
TeMunishuwar Dayzl,
o Sh.Ksli Charan,
o Village and P,C Naniuls,
Metts Moerut(ip)
2. Kartar Singh,
. sf/o shri Jiuen 5irgh,

R/le Village and PO Rithala, 7
mlhi’110 085 & 86 v¢ 8 & R&E%ﬁie&j E‘@Sﬁf}ﬁ?ﬁﬁ"‘ifi

original applicentse
(By adwcotet Shri GeDeGuptia)
NROER..
BY HONYPLE MR, Se Re ADIUE, VICE CHATAMAN(£) e

wWe have heard review applicanzs(Govt. of NOT
Of nDelhi) oounsel shri Wjay Fannita on R No, 58/ 99
seeking review of the Tribunal ’s order dated 1.12,94
in G.A.No.1427/%4eshri G.D Gy ta who had rep resented

the spplicantes in that 0a(review respondents in the

present RA) yas al so present,
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2e At the outeat we note that the =Ra is'\*’”

grossly time barred and squarely hit by Rule 17
(1) caT(Procedure) Rules. M4 Noe 47% 99 has been
filed for condonation of deley in which it has
been contended that varicus orders heve bag
pacsed after the impugned order dated 1,132, 94

ot the basle of which the impugned order requires

t0 be revieved.

3 Much the same apgunents have Deen advanced
in the Ra itecelf and particular relisnce has bess
placed on the Hon'ble Sup reme Dburt's Judoment in
State of Rajasthan Vse B.K.Meens 37T 1996(6) sct 417
and M,Y,Miya's case 1997(2) scC 699,

4, It is well settled that the grounds Lzken

in an RA have to fall within the scope andg amoit
of Section 22(3)(f) A.T.act rezd with Order 47

Rule 1 PC under which alone any o rdet/ decision

of the Tribunal cen be reviswed, Ordsr =znd dudoments
delivered much after the date of the impuoned o rdee

cannot be advanced as a groundg to fustify review,

Se The RA is rejecteds
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